IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD .
OA No.124/93 : Date of Decision: 17.2.93 !
BetWeen
B.N.Verkateshwarlu .+ 4Applicant

.‘and

1. The Chief Perscrnnel Officer
South Central Railways
Secunderahad,

2. The Superintendent
Frinting & Staticnery
South Central Railways

Secunderabad ' .+ Respondents
Counsel for the Applicant :: Mr Md.Yousufuddin A
Counsel for the respondents i Mr Francis Paul,SC for Rl§
CCORAM:;

HON'BLE SHRI T, CHANDRASEKHZRA REDDY, MEMBER(JUDL,)

[ —

This is¢ an appiication filed under Secticn 19
of the Central Adminjstratiye Tribunals Act, to direct the
respondents to appeint the apeclicant on compassicnate grounds
in place of his deceased fathei,by name Sri B.Warasimha (Late)

Master Craftsman, T.No.249, South Central Railway,Frinting FPress

2. The facts giving rise to this Oa in briéf are
as follows:

3. The applicant herein is cne B.N.éénkateshwarlu,
According to the applicant, his father B.Narasimha who was

working as a Master Craftsman T.No, 249, South Central Railway
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died while in service on 10.4.88., The mcther cf the applicant
had applied for-appointmént of the applican%/who is her second ;r
s$on on compassionate grounds on £.8.89, After some curres- | i
pondence, the mother cof the appliéant (Smt. B;Maramma) again ‘
made a representation on 8.1.91 te thercompetent authority

to provide an appointment to the applicant. To the said
representation, the cémpetent auihority had replied on 26.11.91
stating that when the arplication was forwarded to the )
Chief Personal Bfficer, 8C Rly, that it had been observed i
by him that "as per extant instructicns cof Board, against -g
one death, one appointment is permissible and in view

of the above, that the widow (mother cf the applicant herein)
and the applicasnt should arrive at consensus and seek employ-

ment in favour of only one candidate".

El

3. In the representaticn dated 8.1.91, it is made #Ti
mere than clear thst the mother of the applicant is seeking \‘
appeintment ¢n compassionate grounds to the applicant herein H;ﬂ
who is her éeoond s8on. So, it is guite evident that the i
respondents have not considered the representation of the ;hg
mother of the applicant dated 8.1.91 to provide an appointment @“
on compassicnate groun&s to the appiic&nt herein. ‘1
4. Today, we have heard Mr Md Ycusufuddin, Counsel '}

for the applicant and Mr D.Francis Paul, Standing Counsel
for the réspondents. After hearing both sides, we amof
the opinion that this OA can be cdisposed of at the admissicn

stage itcself by givipng appropriate directions to the respondents,

5. . Hence, we direct the respocndents to pass final
orders on the representation dated £.1.91 of Smt B.Maramma
mother of the aspplicant herein to provide an appcintment

to the spplicant herein on compassionate grounds within six
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menths from the date of communication of this order. If
the applicant continues to bé aggrieved by the orders
passed on the representstion deted 8.1.91, the applicant
would be at liberty to approach this Tribunal afresh in
accordénce/with law. Append a copy of the representstion
Gated 8.,1.91 of the applicant to this order for ready

reference by the respondents.
' C/-— &
6. Gar e~ sposed~oEwithathe\ ahove NI oRs

Farties shall bear their own costs,

‘—',"" - C&&meﬂ%c‘&‘t:-%‘\‘*

\ : : " (T.CHANDRASEKHARA REDDY)
, Member{Yudl.)

. ) Dated:17th February, 1993

(Déstated in the open court)

sd/mvl
To .
1. The Chief Personnel Officer, S.C,Rlys, \Uﬁacx C*h Wpres
. Secunderabad. AF g1-5t “612\ Veand—,

2. The Superintendent, Printing &
and Stationery, S.C.Rlys, Secunderabad.

3, One copy to Md.Yousufuddin, Advocate,17-7-199/1
Police Colonyy~Road, Hyderabad

4. One copy to Mr.Francis Paul, SC for Rlys, CAT .Hyd,
5. One spare copy.
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. - IS
THE HON'SLE ME.v EELADRL RAG :V,C.
) A
THE HON'BLE MR, « BALASUBRAMANIAN: M (&)
ND
; ' - . THE HON'BLE Mk, CHANDRA SEKHAR REBDY'ﬂr)
o ' 4 sMEMBER(J)
_ . AND
e THB HON'BLE Mg,
)
DATEL: Y7 - D _~1993
OFREER/ JUDGMENT » § .
. : ; : ' N
, -‘ _' ] v . R'.P-/C.P/M-Al }-\3--
in
—— N ' ) : ..A.N.. ‘\-L \ -
. TR e |
CToAL o, . (W.P.No., - )

Admitted and Inter im directions
issued, -

Allowed

Disposed of with direetions .

e e S, >l
Lismissed as withdrawn

bismiSSed
Dismissed for default
Re jected/Crddred






